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Shri S, Pardey, counsel .for the app licant,

The case of the applicant for initiationg
of contempt proceedings against Shri G, D, Bhatia,
DRM, NER, Sompursfor not complying with the order
of the Tribunal dated 9.10, 2000 in O, A, No, 639/96,

The O, A, was filed by her late husband, The learned
counsel for the applicant states that the husband

of the applicant died on 17,4.2001 which was after
the oxder allowing the 0.a, passed by this Tribunal.,
Issue notices to the resporﬂefﬁtﬁ as to why |
contempt proceedings be not initiated against him
for not complying with the o rder of the Tribunal
returnable Within six weeks, Requisites to be f iled

within a week, List it for hearimg on 29,8, 2001,

m )/M(A)
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2/ 29.8.2001..Shri S, Pandsy, counsel for the applicant.

Show cause reply not filed so far, The lsarned counsél
for the respondents is direct8d to file reply by the next date.
List it on 3.10,2001 for hearing. '
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Shri Sudama Pandey, counsel for the applicart,
Shri Shekhar 8ingh, counsel for the respomierts,

‘Thek learred counsel for the applicant
states that the erder is in tmvpf@cess of

compliance, and he doeS not want to proceed
futher with the contempt proceedings,

In view of the submissions of the learned
counsel for the applican!:,. the CCPA is disposed
of as withdrawn, * Mﬂ/?

( M.P.3ingh )/M(A) ( Lakshman Jdha )/M(J)



